
. ,~ ':, 

-· 

(Annex.A/1) whereby1 the services of the applicar~t were 
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therein. The grievance of the applic;:mt in this O.A. is, regarding 

the Condition No. 5, which according to the respondents could 

Notice of this application was given. to the· respondents. 

Respondents have filed reply. Along with reply'{ _respondents 

'i have also annexed copy of the order dated 20.9.2007 

... , (Annex.R/4) whereby1 the Condition No. 5 which was stipulated 
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above~ the gnevance of 

become infructuous which is accordingly disposed of with no 

eR. R. Bhandari) 
l':..d mv. fVlember 

·. (~ll.L.Chauhan) 
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